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Lastly, I want to remind the lion. 
Minister of the assurance he gave to the 
House that whenever a sick unit is taken 
over by the overnment, the other sick 
units of the Company would b- simul
taneously taken over so that the company 
ca*> be* run properlv. With this submission, 
I oppw the introduction of the Bill. 
I h ipj, th * hm. Mi lister will assure the 
Hu * chit the interest of the Kanpur 
j lie UTiit workers would also be equally 
protected ami safeguarded.

SHRI EOR E FERNAN ES: The 
h>in. M-mlv-r has made a point about the 
Kanpur jute unit of this particular com
pany. We are also concerned with this 
qustion we have been in touch with the 
Stan* overnment about the problem that 
the jut* uiit in Kanpur is facing and 
b’jtw’n my Ministry and the lTttar Pra- 
d:sh Stae  vernm .it, we are hoping to 
find a s tlutiun to this problem. Wr aie 
aw ire of the sie of the* problem and we 
are dring all that is nerevtirv to sort that 
out. The State overnment of Rajasthan 
hu mile a pint they would like the 
u lit to bj handed over to tiiem, but the Hill, 
as it Ins b-*n ele-ued h. the overnment, 
provides for the Clement Cot potation ol 
India taking this over. The State overn
ment have a c *rt iin point of view. There 
is  another  problem  which  the  Stau 
iv-rument have raised and that is cur
rently  under  the consider ttion of iho 
Central overnment and it i elates to pay
ment *f somr of th -ir dues from this 
companv. Large amount of money arc 
due to various people and the Bill provides 
for payment within a certain schedule.

The hon. Memlw r made a point about 
the taking over of all the units of a com
pany. There has not been ar>> such policy 
on the part of the overnment to take 
over all the units oi a company. In the 
tas~ of Swadeshi Mills, we took a certain 
decision.

In bo far as this company is Concerned, 
we aie, at the moment, concerned with the 
unit at Sawai Madhopur.

I hope the hon. Member will withdraw 
his objection.

MR. SPEAKER: Mr. Chitta Bam, I 
suppose you are not pressing.

SHRI CHITTA BASU: I have ex
plained my position, Sir.

MR. SPEAKER: The question is:

That leave be granted to intro
duce a Bill to provide for, in the public 
interest, the acquisition and transfer of 
the right, title and interest of the Jaipur

Udyog Limited in relation to its ctrnrnt 
udeitakings, for tht puipose of emitt
ing continuity of production of ccment 
which is essential to  die  needs  of 
the   community,   the  industries 
and oilier developmental projects in 
the country anti foi matters connected 
thmwith or incidental thuelo.

The motion was adnpud.

MR. SPEAKER: The MuiiUi mas now 
intioduce the Bill.

SHRf  EOR E  FI .RN AN ES:  I 
introduce* the Bill.

MR. SPEAKFR: Now rriatteis tinder 
lule 377.

1*42 hrft,
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JMPLOMJJ IN IlANPSMAW  MaICU 1n- 
ni s7hy in  Tamil Nadu.

SHRI SVREN RA WkR KM  Miah- 
jahanpuij: Si, undn nih 7̂7, 1 usli 10 
laise the followin’ matur. it is d out th 
exploitation of child labour m llu hu d- 
mrule m.Vch inclustrv in the distiicts of 
rinnxKeli and   Ramanathaputam in 
Tamil Nadu.

In the veiv fiist month of the Jnln- 
national ear of the Child, iy. J.m taiv 
i)70. a gruesome- bus tiagtdv took place 
neat SivaLisi in Ramarathaputam district 
of Tamil Nadu whicĥbiought to 1 ght the 
cruel exploitation of tlii’difp tnployd 
in the hand-made match industry in the 
districts of Tiuucheli ard Kamarathapu- 
1am in the State of Tamil Nadu. A l.us 
c arrying 60 children between the ap group 
of 1 o- -14 was washed away I>y floods when 
the bus was crossing a bridge. Thr bus 
accident resulted in the death of ̂7 childitn 
being taken to work in one of the rratrh 
factories.

It is common knowledge that there is a 
large scale exploitation of child labour of 
the type not found in any other industry, 
or in any other part of the country. About 
50 of the labour employed in ilie hand
made match industry are children between 
thr age group of 5 and 15. These children 
are paid wages, earning from 50 paise 10 
Rs. a- and are required to work is hours 
or more a day. The work carrhd out by 
them is of a haardous nature. Bqjides, 
they are brought to the factories from as 
far away as 10 to ao kms. in busts, vans and
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t a ks  Tiv avi* pushed up from that 
v U*  V>rlwvn 3 an 4 A .m . to reach tb* 
Uctorics by 6 a.m. and dropped back after 
 p.m. Tney do not get any sut uioi y benc- 
Hls lik povident fund, KSf ear.

In the vetr 1976, a form-r Member of 
tli*’ li u tl of Re tiur studied the problem 
tif child I ib >.ir employed in the match 
i’j 1 mrv tn d- xtl and submitted hts report 
to th * r 1 ul N tdu overnment. However, 
his rep  t his not s> far b-en ptblislud. 
Tae nrwipi.i’fi haw qu Jte I the following 
fKtiact* fiom the Report-

(a1) Child labour constitutes 40 to 45,, 
of tht IoiaI iaboui emploved in the 
m lit h industry, twirls out-numbeung 
lw>ys b   to i 

(b) the minimum aue is 3 to (> eats and 
sorn times even lower

c) The  wât-s .11 y hum 30 paise to
Rs. 2I-.

(d The children are woken up fiom 
their houses even as early as 3 a m. 
to get readv to  be taken to the fac- 
toty and brought bark home by 7 
p.m.

(e) keveia accidents take place in the 
industry, but these are invariably 
hushed up.

(f) Few amenities are provided to the
child workers, in spite of law mak
ing specific provisions.

(g) Safety standards are very poor.1

It is absolutely essential that in  this 
InternaMontl ear of the Child, the  ov
ernment should make a thorough  enquity 
into the nature and extent of exploitation 
of child labour in the hand made  match 
industry and take such effective steps  as 
are necessary, to do awiy with  such 
exploitation.

(it) R ptrteo Hunger St*ike by Workers 
OF TANNER AN FOOTWEAR CORPORA- 
trow  or India,  Kanpur.
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MR. SPEAKER: Now Mr. Mani Ram 
Baigrt He is not hete. btui   Balakiish* 
niali.

(in) I.ACK OK MARK TIN AOJSKCniS
Andhra pRAntsu for Agricultural 
Produo .

SIIRI T. HALAKR1SHNIAH (Tiru- 
pathi): Sir, under rule 377, 1 wish to raisf* 
Avt ioUwix vnucw

The State of Andhta Pradesh got a 
quota of 30,000 tonnes of rice for  export 
for the year 1979-80. But so far, it is alle
ged that not a single tonne of 1 ice has been 
exported from Andhra Pradesh. The far
mers in Andhra Pradesh are envious of 
Punjab which is better placed with respect 
to export and matketing, though this 
State took to  paddy cultivation quite 
recently.

Confronted thus  with  an economy 
of surpluses in agricultural production with 
no maiket for crops such as paddy, sugar
cane and tobacco, the farmer in Andhia 
Pradesh is undergoing hardship to maikft 
his agricultural produce. There is frustra
tion among the farmers for lack of marker. 
The marketing agencies ot the State o
vernment, such as Civil Supplies Cot pot a- 
tisn and MARKFE are unable to solve 
the farmers problem, in any significant 
way. The State overnment of Andhra 
Pradesh ha no plans to strengthen the 
existing marketirg agcncics. The farmer 
sold paddy at Rs. 70 per quintal last sea
son* which would correspond to a ric 
price of Rs. 1 05 per kg. The price of 
rice in the retail market is moie than Rs. a*

I, therefore, request the overnment 
of India to come forward with some pro
posals to buy the paddy, jaggery and toba
cco from the farmers directly in Andhra 
Pradesh where there is hardship for market
ing.

(iv) Incidents at (anpath, Nfw elh*> 
ON THF 1ST Mvv, 1979.

SHRI N. KU ANTHAI RAMALIN- 
AM (Mayuram): Sir, with your permis
sion, I would like to make the following 
statement under rule 377 r—

On the decision of the outh Congress 
myself and my colleague took a peaceful 
procession of the outh Congress people 
on May day in order to demand withdrawal 
of the Black Law of the Special Courts


